GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

RAJYA SABHA

UNSTARRED QUESTION NO. 1632
TO BE ANSWERED ON 12.03.2015

Officers authorised to check air pollution of Delhi
1632.    SHRI K. C. TYAGI:

Will the Minister of ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a)  whether air pollution has increased in Delhi and the National Capital Region during the last three years and the current year and if so, the details thereof; 
(b)  whether Government has authorised certain officers of Delhi Government to keep a check on the increasing air pollution in the capital and if so, the details thereof; 
(c) whether the said officers have been provided with adequate instruments for measuring air level; and 
(d) if so, the details thereof and the corrective action in this regard?
ANSWER

MINISTER OF STATE (INDEPENDENT CHARGE) FOR ENVIRONMENT, FOREST AND CLIMATE CHANGE 

(SHRI PRAKASH JAVADEKAR)

(a)
Ambient air quality in Delhi and the National Capital Region is monitored by the Pollution Control Boards of Rajasthan, Haryana and Uttar Pradesh, Delhi Pollution Control Committee, Central Pollution Control Board and NEERI under National Air Monitoring programme (NAMP) at 20 manual stations in Delhi, Faridabad, Gaziabad, Meerut, NOIDA and Alwar. Continuous  monitoring stations are also being operated. As per the analysis of data for last three years (2011-2013), the levels of Sulphur Dioxide (annual averages of 50 µg/ m3) and Nitrogen Dioxide (annual averages of 40 µg / m3) were within norms. However PM10 has exceeded the prescribed norms in all six cities.

(b) to (d) 
The provision of the  Air (Prevention and Control of Pollution) Act, 1981 to prevent, abat and control air pollution are implemented by the Delhi Pollution Control Committee (DPCC) in Delhi through its officials. The laboratories of DPCC and CPCB are adequately equipped to monitor emission from industries.
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